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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘E
CALCUTTA BENCH ‘ ‘

0A 1375 of 1997 - Date of Order : 16-02-2004

. !

t

Present 3 Hon'ble Mr, Nityananda Prusty, Judicial Member

Hon'lle Mr. N.D. Dayal, Aéministrative Member

Joydev Kéley
-VS~

S.E. Railway

For the aApplicant : Mr. B. Chatterjee,Ceunsel

Fer thelRespondents: Nene

QRDER

- earlier
In this case Mr. C. Samaddar, Ld. Ceunsel was/appearing

on behalf‘of the official resPQndent. But after his expiry nobedy

- has yet been engaged wy the Railway Administreion te cenduct this

Case on behalf ef the'official respondents. Railway’Admlnlstratlcn

t
is directeu to engage a lawver to cenduct their case in the meantime

Matter stands adjeurned te 7-6-2004 for hearing, =

2. Registry is directed to cemmunicate this order te thé

official respordents fer their compliance.

3. A plain copy 'of this erder ke handed ever to Mr. 3.

it
b

Chatterjee, 1d. Ceunsel fer the appligant whe shall serve the sams
sn the official respondents,
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Memeer(A) Memeer(J) “

DKN



